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to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :—

_Bill No. 34—HLA of 2014
THE HARYANA VALUE ADDED TAX (SECOND AMENDMENT)

BILL, 2014

A • . *
• BILL •

further to amend the Haryana Value Added Tax Act, 2003.,
• "

BE it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows : — .

. .
1. This Act may be called the Haryana Value Added. Tax (Second Short title.

Amendment) Act, 2014. .

2. After section 59 of the Haryana Value Added Tax Act, 2003, the Insertion of

following section shall be inserted, namely:— section.59A in
Haryana Act 6

"59A. Amnesty Scheme.-- .Notwithstanding anything to the of 2003.
contrary contained in this Act .and rules made thereunder, the *
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Government may, by notification in the Official Gazette, notify
amnesty scheme for recovering old arrears of taxes which are
outstanding and are diffcc4lt to recover inspite of various efforts, for
the period prior to 1st April, 2014 subject to such conditions and
restrictions, as maibe specified in the scheme.".

• ,` •if

3. (1) The Haryana•Value Added Tax (Amendmcnt) Ordinance, 2014
(Haryana Ordinance No. 7 of 2014) is hereby repealed.

. ,
, (2) Notwithstanding such repeal, anything done or any action taken

under the said Ordinin0e, shall, be deemed to have been, done or • taken under
t h i c  A r t , ,• ' t
1 , 2 1 1 , 1 ,
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STATEMENT OF OBJECTS AND REASONS

• Old tax arrears including interest & penalty amounting to
Rs. 5560.43 crores are outstanding in the State as on 30th June, 2014 under the
Haryana.Value Added Tax Act, 2003 and the Central Sales Tax Act, 1956. In
order to facilitate recovery of oldarrearsof taxesandto provide ivlief to all types
of dealers from paythent of penalties'and interest, an "Amnesty Scheme" is proposed
to be brought by theDepartment.Atpresent there is no enablingprovision inthe
Haryana Value Added Tax Act, 2003 to notify the "Amnesty Scheme". Hence
there is a need to insert an enabling provision in HVAT Act, 2003 for bringingan
Amnesty,Scheme(s) as.to enable the State to recover old arrears of various taxes
which are outstanding and are difficult to recover despite the eaniest effortsofthe
Department. The Cabinet in its meeting held on 30,07.2014 has :iPprdiled the
proposal of the department to insert the enabling provision in the Haryana Value
Added Tax Act, 2003 for bringing an Amnesty Scheme(s) to ricover old arrears of "
various taxes. In order to give effect to this dedisioIi; as the State Legislature of
Haryana was not in session,theOrdinance No.7 of 2014 was issued by the Governor
of HaryanavideNotification Na.leg.35/2014 published on 2rid September, 2014.

In order to give effect the above decision it will be necessary to regularize
the Haryana Value Added Tax (Amendment) Ordinance, 2014 (Haryana Ordinance
No,7*of 2014).

Hence this Bill.

• e l

. • 1.
•Chandigarh :

The 4th November, 2014.

-;
; • .

s CAPTAIN ABHIMANYU,
• Excise' .and*.-Taxation Minister, Haryana.

'

SUMIT KUMAR,.
Principal Secietary.
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